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However, this question has to be answered by a
proper affidavit by the official Respondents within a
reasonable time at any rate within two weeks.

In the meanwhile, we are not inclined to vacate
the stay order issued by us. Petition for vacation of interim
otder shall also be considered further on merit.

Hence, Interim order to continue till filing of the

Counter, <
. Post on 10.08.2009.
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